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r99 Debtors' and TyEGisLATrTE COUNCIL. GreJitors' Bill, goo

Thursday Morning, July 5, 1860.

P r e s e n t :

H . B . I la r in g t o n ,  K sq .

a n d

H . F o r b e s , E s q .

N o other ttfember o f the Council
was thia day prescut.

Saturday, July 7, 1S60.

P l i E S E N T :

T h e  H o n ’ b lo  the ( 'h i e f  J u s t ic e , Vice-President,
in  th o  C h a ir .

Hon’ble Sir II. B. E.
Frero,

K ig h t  H p n ’b le  J .  W il ­
s o n ,

H .  B . I la r in g t o n ,  E sq .,

H . F orl)P s, E sq .,
A .  S c o n c e ,  E s q .,

a n d
I l o n ’ b le  S ir  M . L .

W e lls .

KOON'CH AND CALPEE.

T oe  v i c e - p r e s i d e n t  rea l a 
me8aa"e, informing tho Lcgi-lative
(.'ouocil tliat the (Jovernor-General
hud assented to the Bill “  to remove
tbo Per^unnahs o f Koouch and Calpee
in Zillah Jaloun, from the 0|.eraliou of
tlie General Eegulutioua.”

INDEMNITY.

M r . HARINGTOiSr presented the
Eeport o f the folect (Committee on the
Bill “  to indemnify Olficers o f Govern­
ment and other persona in respect o f
finea and contributions levied, and
acta done by them during tho late
disturbaucea.”

DEBTORS AND CllEWTORS. •

S i b  M O lipA TJN T W E L L S  movrd
the first reading o f a Bill “  for facili­
tating arrangements between debtors
and creditora.”

He said, the principal object o f tho
Bill was to enable dobtora and
creditors, under tho sanction o f tiie
Insolvent Comniifisioner, to make
arrangCBienta without being driven
through the Insolvent Court, which o f
uccesBity led to an exposure o f their

affairs, and often deprived them of f''
means of assisting themselves,
having been relieved from their
porary difficulties. He had thei'fift’^
prepared for the consideration of
Council a Bill for the purpose
enabling a debtor and his creditor® 
manage and settle the aO'airs of
former without his becoming amei'®“  ̂
to the Insolvent Law. Before he 
l)la ned the provisions contained 'I
this Bill, he trusted the Council
permit him briefly to state the reas®.̂  
which had induced him to ’
this Bill. He had watched closely
working o f the Insolvent La'  ̂
this country, and he could say
great confidence that, in many
that had come before liim as
Commissioner, persons had been
polled to pass through the Court u'* 
circumstances which cmised
feel considerable regret 
should have

that
been compelled to

„ f  t'l'?the only protection the law 
He believed the provieions 
Bill would be a great boon
Native community. lie  had,
occasiona, been instrumeutal in .̂jit 
ing about an amicable
between Native debtors and
creditors. In a rf cent case that
before him, in which the debts aioj' jjlAJIllj HI, VTlLtV** WliVy
ed to many thousands o f Rup® ’ [ 

to him tiiat
members o f the family o f thê  [|jj
was suggested to him tiiat

were prepared to assist’ll! m out oj , 
dilficulties. Obstacles at ® 
on account o f the com bined obst> 
and greediness o f two or
creditora, Ha succeeded at
bringing about a settlement.
Native community did not like to
their family affitirs exposed, “ 'jgi.eii 
avoid this, would make great jp,
in assisting their relations jle
volved in pecuniary dilBcultie**'
believed the Bill would be b’S"
nelicial and advantageous to the
p«an Commercial Com tnunit/'
luid liad two or three cases bet'’
as Insolvent Commissioner, >" 
European gentlemen wouW fovi"
have availed themselves o f
sioiis o f  the present Bill to V 
amicable adjustment o f tbeu'
Utf wua satisfitd tbo Bill ho




